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Leartied counsel Mr.hRanjit Das for
| the applicant, “Sri S.K.Dhar, Learned

15r.C.2.8.C. N .S.Ali Has” Teceived QOpy

\of the appllcatlon and aeeks to appeor

\for the re%ponﬂonis. o
|

The appllcurt 1% a J.D,A. in Assam
Rifi1es, Silchar ;e had béen transferred

1vide Sig.No.A 2902 dated 31-}-95 and

ihe-sukbmitted’ feprebertatlon dated
4=-2=95 to retaln him in Silchar due to
{llness of his wife who is suffering

%frWﬂ Caﬂcel(annexure 7). His order of

transfer was modified and he was poste:
1o 12 AR, for two years on medical
fround due te. illness. of -his wife' in" "'
place of 7 A. P.(hnnexure 8) and, he....

s s s AT TS
R

rdered to COWplete moverent
within 20—7 95 (Annexure 9). He conten

Jdthat the fadt that his wife is under

{treatment of Cancer 1§ known to the

{ respondents. Thg}g is no facility of
such treatment in" Imphal or in j

Nigirimara, Nagaland but in Silcher

& She is under treatiMextin the Cachar

Cancer Hospital Society. Therefore

his conteption is that he should ke

retained in Silchar so that his

contd/=~
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wife canireceive treatment,

TR

Héard ‘couns-el .of. the.nanties on
the: qﬁbstlon of ,admisiion of; ;this D

jdpplicatlon. Issue noticé ‘on "the res-

t

Jondents. to show. cause why this appli-

gcatlon ?hould not be admitted and

{ .
y PR e T B \ St .
( R e LA0) lrelief ought allowed returnable on
LT O
' ( S A R sNYL D 2;-7—95. Llst on 21-7-95 for show cause
. UL Vg RN Lo andweon§1deratlon of admission.
() Liadld, 14 e ‘Hedrd counsel for parties regarding
. . . N R T 1nter1m relief. prayer, Nr.S.Ali oppos es
LN e s "the 1nter1m relief, Issue notice on the
()Tidgan ,,,
N ' ARE !pespondents to show cause why interim
e Lt ""rellef prayer shodld not be granted
B S

-------

e e . ..“:,'9.,_‘,,..11.

“réturnable- on-21- 7-95,. e 'ﬁ

Pending disposal of

f the show cause
operation of the impugned order dated
6-6-95 (Annexure 8) and'impugned order
No VIII. 13013/18/A/95/511 dated.

‘;.;.,...,s@.,,."f-:fg , o 22-6 -95(Annexure '9) “is ‘hereby: &tayed,-
e - List on 21-7-95.for show- ‘cause and con-
s oo ) ? sideration of 1nter1m relief prayer.
B ‘{leerty to reSpondents to seek vacation of
‘ c . ithe stay order in the menatime.
’ ’1_ hJ o ; List on 21-7-95 for show cause,

PO 1admlsslon and further order.
» KD § Copy of order beé furnished to the

oo A /;,}/ﬁ’counsels of the parties.
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0.A. 126/95
214795 Shou cause has not been received,
List on 28.7.1995 for disposal
, of show cause and consideration of
admission. .
Interim order dated 747,95
_ . continues till disposal of shou cause.
Sg%u\ .
\ MV\' JH,Z(.y,qf
ww\nw\g\a&yﬂj P ey ) i ,
b'\(‘.MA v
. » Member '
\%\‘a&q( '
Pa

7,4«/ A2 7‘7f'/wv—5
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2847495

Al

Copy of the order to be
furnished to the counselfor the
parties,

-

By Order:

s

e RN

| Learned counsel Mr-R., Das for
the applicant.

Mr S. Ali, learned Sr.

CQGOS.CO’
for the respondents, '

" No shou caise has been received
for admission as well as for interim
relief prayer in response to order
dated 7,7.1995.

Heerd learnéd counsel for
admiseion and perused the application
submitted by the applicant. The
application ie admitted, I ssue notice on -
the respondents by Registered Post,
Written statement to be filed on
849,95 as prayed by ''r Ali,

Heard counselfor the parties on

the interim relief prayer, Pending
disposal of the application the opera-
tion of the impugned order dated
6+601995 (Annexure=8) and impugned
order No.,VII1,13013/18/A/95/511 dated
22,6,1995 (Annaxure~3) are stayed, The
respondents aregiven liberty to apply

for variation or cencellation of this

interim order if so advisod.i

member
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Learned counsel Mr R,Das for

D tlf—f’sur' C the applicant is present., None is
. ' _ present for the respondents. Written
: /aldtag f%1fchf (T AN . statement has not been submitted.

L ‘ 2D . Adjourned to 3.11.1995,
C arvr— Koo _ 7’ -

Meé%%fﬂ

: : : 10.11.95 Counsel of the parties are
é(/’(a)-* present. Written statement has not

been submitted. Since this is a trans-

fer matter list for hearing on 8.12.95
- » In the meantime the respondents are '
éﬁ?vé}. f;QAf/':b directed tofsubmit written statement

with copy to the counsel of the
applicant.

Membér

CSOND) sazies

Counsel of the partics are

e | ' present. Learned Sr.C.G.S.C Mr Ali
DU ‘ .;, i | :”,' seeks further adjournment for filing
&;gi//i ) "”j_'“‘ ,:i - ~ written statement .
T . - Adjourned to 5.1.96 for hearing.
e
; Maéggj
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5. | O.A. 126/95 ,

— 5.1.96 Ccunsel of the parties are present.
Hearing adjourned tc 9.2.96 on__
: the request cf learned Sr.C.G.S.C Mr S.
Ali. Mr R.Das has no objection.

'f()rta),\\ - - | éﬂ/

Member : T~

Pg .

//}3/ AW«\?/) 9..2‘..9"5' | Mr.S,
" é' - o

v{ . 9-2-96 Learned Sre¢CeGeSe«Ce Mr.S.,Ali .

' 0’%/ ' i is present. Hearing adjourned to 15-3=96,. \x
im

15.3.96 Mr R. Das, learned counsel for the applicantee

is present. None is present for the respondents.
; No written statement has been submitted till
now though the application was admitted as far
back as on 28.7.1995. In the circumstances an
S U R adverse inference can be drawn against the
respondents. However, as a last opportunity the
hearing of this O.A. is adjourned to 24.4.96. The
respondents may in the meantime submit the -

written statement, if so desire, with copy to

e D . /5 3-54

< ,&WL_) | the counsel for the applicant. \
o Reane 2 v ‘ " Inform the respondent No.2, Director General,
VD - é CREN . ?} . 20954 : Assam Rifles, Shlllong | | .
> . ~
\ i
i o : Member

nkm.
86 . QLJo
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0.A.No.126/95

\" 25.4.96 Mr S. Ali, - learned. Sr. C.G.S.C.,

_ for the respondents.
MemEer

- List on 65.5.96 for hearing.

nkm -

6.5.96 Mr R.Das for the applicant and WM
S.A1i,Sr.c.G.S.C for the respondents ar
present. !' ‘

. © Written statement has been submi
tted and copy served on Mr Das today. V
Das seeks short adjournment for conside
tion of ‘the written statement. Time
T R A ‘allowed.
' Hearing adjourned to 9.5.96.

¢

N
,

Member

‘0
) . .o . . .
— . Y . jole}
- o

9.5.96 +  Mr R.Das for the applicant is
o present. However, Mr A.Ahmed seeks adjc

N | © ++ °  -ment on behalf of Mr S.Ali Que to his

'indisposition. Mr Das desires to have &

longer adjournment due to persohal reas
‘NS . |
- ‘Hearing adjourned to 14.6.96.

Member

67v4~&f¥>jT*o£. '\f*:l -
o WA A e
X
SHIN

pg

A 18-6-96  Mr.S.Ali Sr.C.G.5.C. is presénte

bo

Inm . Member

List for hearing on 27=6=96.
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ORDER ‘

P.O.‘ll."l ilb....(.l“0...............00.0. )

originally

Mednber 4 4

the

Hearing be taken up tomorrow, 27.6.96, as

fixed. )

for
Ali,

Learned counsel Mr - R. Das

C.G.S.C., Mr S. for

applicant. Learned Sr.

the respondents.

Counsel for the parties have completed

their submissions. . Hearing concluded. Judgment
. resejrved. '
Member ~

None present. Judgment pronounced.
Application is disposed of in terms: of
the direction in the order. No order as

. to costs.

Member
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI-S,

0.A. 126/95
. TR, NO no
DATE OF DECISION _2-7-199%.
SHRI SUBRATA KUMAR DHAR | (PETITIDNER(S)
SHRI RANJIT DAS ADVYOCATE FOR THE
PETITIONER (S)
i
VERSUS RN
UNION OF INDIA & ORS. \ :
L RESPONDENT (8)
. e h ] _
s, . ‘
SRe CusGeSeCe MR.S.ALI o . - ADVOCATE FCR THE
: . : - RESPONDENT  (S)
THE HDN'BLE'_SHRI,G.L.SANGLYINE, ADMINEISTRATIVE MEMBER
. THE HONTBLE: -
1. thether RAerorters of local papers~may be allowed to yk%7
ce the Judgment ? .
) 2; To be referved uO tﬁe Reporter or not ?
- 3, Whether tHelr Lordshlps wish to see the Falr copy of -
R s 4
sl the judgment - ¢ ,
o 4, Whether the Judgment is to be circulated’ to the other

Benches 7 .

4.

Judgment delivered by Hon'ble
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Original Application N0.126/1995. %
Date of Order: This the 2nd.. Day of July 1996. 1
HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE HMEMBER \ ;
‘ 8,

hri Subrata.Kumar Dhar, 3,
gon of 8hri Sudhir Ranjan Dhar, ¢
Upper Division Assistant. 4
Office of the Commandant. &
5

C/0.99 A.P.0.{Quarter No.143.Type III).
Jail Road, Silchar.
District: Cachar, Assam. L eee oo Applicante.

By Advocate Shri Ranjit Das.
- =Versus=

1. The Union of India,
represented by the Secretary to the
Government of India,
Ministry of Home Affairs.
New Delhi.

2. The Director General of Assam Rifles,
Shillong, Mebhalaya.

3. The Deputy Director(Administration),
Office of the Director General of Assam leles,
Shillong, Meghalaya. .

4., The Deputy Commandant, Adjutant No.2 Maintenance
Group, Assam Rifles, c/o 99 A.P.0.
Jail Road, Silchar,
District:Cachar, Assam. coes Respondents.

By Advocate Mr.S.Ali, SreC.G.S.C.

— e e ey W

SANGLYINE, MEMBER({A)

The Applicant is aggrieved with his order of
transfer dated 6é6—1995 transferring him to Naginimara,
Nagaland. It had not been shown by the learned counsel

of the applicant that any rule or guideline of transfer

‘existing in the organisation had been violated by the

contd/=-
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reSpoﬁdents in issuing the impugned order of transfer.

Sri Das however submitted that maiafide was behind the issue
of the transfer order. This according to him would be
evident from the frequeht transfers in the case of the
applicant and the‘rejection of the request of the applicant
to remain in Sllchar despite the fact that the applicant
had given medical treatment of his wife, who is suffering

from cancer as a gxound in support of his request.
l
2e I have perpsed the records of this 0O.A. and heard the

l

contentions of theilearned counsels of both sides. I 4o not

find any substance in the contention that the frequent

 transfers in the case of the applicant are evidence of

- { ‘ 7 '
malafide on the part of the respondents. The written state=-
| : .

~ment of the respondents has disclosed that in many occasions

|

the transfers wereimade on reqdést»of the applicant and in

- the major portion of his careet‘he_enjoYed soft station

postings. These were not rebutted by the applicant.
In fact, it is seen that in January, 1991 he was transferred

to Kiphere, Nagalaﬁd but perhaps on his own request, the
! +

applicant was again transferred to Silchar in March, 1991

the place where hejis continuing till to-day. In 1995 he

was transferred to ‘Manipur area but on his request on the

- ground of illnessiof his wife the orxder of transfer was

modified and posted to Naginimara. Thus thercgntention that
there is malafide because of frequent transfers is tlnaccepta-

ble. !

i
i .
3. It is not t@e case of the respondents that the appli-
| . . '
cant had not complied with the guidelines regarding compa-~
ssionate postingse. pn the other hand the respondents admitted

that the modification from 7 AR to 13AR was on humanitarian

5 contd/-

>
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consideration for they accepted the plea of the applicant
that it would be more convenient for his\wife to attend

{
Tata Memorial Hospital, Mumbai if he was posted in a place

nearer to rail head. It is not understood however why their

humanitarian consideration should have fallen short of

expectation and given rise to agitation before this Tribunal
in the facts of this‘case. If the respondents are keen for

the well being of their employees, it was necessary in

s B i

this case for them to ascertain whether the wife of the
applicant was actuélly suffering from €ancer as stated by
him. If it is foun& to be true, they would next consider
whether transferring the applicanf to Naginimara would give
more solace or rel%ef to him and his wife than retaining
him in Silchar.Pe%haps no one would dispute that there are
better and more medical facilities in Silchar than in
Naginimara. It Qill.not be insurmountable for the respondents .
to adjust their ad?ihistrative needs.if‘they find that the
personal_problems bf the applicant is genuine and deserving.
4o This Tribunal would not ordinarily interfere on plea
of personal difficﬁlties in matters of transfer. However,
in the facts of thﬁs case, I direct the respondents to
reconsider the case of the applicant afresh on merit and at
their discretion. This exercise may be completed early but
not later than two; months from the date of receipt of this
order by the reSpo?dent No.2. The applicant shall not be moved
out till completio%'of such exercise.

The appiicatgon is diSposed_ofe

No order as io COstSe

1

ADMINISTRATIVE MEMBER

. . - - . [ B R e ~.—---»‘( o
S —— ey +E e Ereen s—— Er-aiati



APPLICATION UNDER SECTION 19. ) OF THE ADMINISTRATIVE .’ .
 TRIBUNAL ACT, 1935. KLRS

Title of the case .,Shri Subrata Kr.Dhar ...lpplicant

¢ 3
. {4
< §£
s\ié
x47 et
%—4

{i«bmua Adi " . - -
“ﬁdmunmmnn Tribungs V_'ersus o )
Union of India & ors ...Respondents
[ Buusss >N |26/95‘
Guwahati g h INDEX '
m-q};f R B e e e e e e e e -
Description of documents relied upon ; Page Nos
1. Application - 1to [3
2. Impugned orders - 2> K23
3. Documents - - (4 & 24
4. Other documents - ~NTL
S. Vakalatmama - TS
6. Notice

St b Doy

Signature of the

Applicant
 For use in Tribunal‘'s office :
Date of Filing or T
date of receipt by post ...
Regia‘trati@n NOe oece
Signature

for Registrar
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GMUHATI BENCH.

-OuBleNg,. 1% of 1995,

Shri_Subrata Kumar Dhar,

Son 8f Shri Sudhir Ranjan Dhar,

Upper Division EssiStant, N
/Office of the Commandant,

W%/\rw

No. 2 Maintenance Group,Assam Rifles,
&/0 93 A.P-0. (Quarter No. 143,Type III),
~

Jail Road, Silchar,
District : Cachar, Bssam.

oo+ APPLICANT
-~ Versus - e
The Union of India,
represented by the Secretary to
the Govermment of India, -

Ministry of Home Affairs,

. New Delhi.

ﬁhev Director General of Assam Rifles,

Shillong, Meghalaya.

. 4.
R
4
2.
/ 3.

The Deputy Director(Administration),
Office of the Director General of

~ Bssam Rifles, ihjzllong, Meghalaya.

4.

The Comman a?t/,\ No.2 vMa;)tntenance Group,
Assam RIflés, C/o 99 K.P.O.,
Jail Road, Silchar, ﬂ
District : @achar, Agsam.
ess. RESFONDENTS

DETAILS OF APPLICATION 3.

1. Particulars of the order against which the
applicat_iop is made 3

(a)

—~——

PoSting on transfer vide order No. A.2972,

dated ....



- 2 -
dated 6.6.95 (passed by Co1.G.PuSu

Bedi, Deputy Director (Bdministration)
'A’Branch, Office of the Director
General of Bssam Rifles, Shillong,

&eghalaye)toil Z.Rs i.e. at Naginimara
in Mon District of the state of Nagaland

in modificationvof order of earlier

- transfer to 7 AR. %@x i.ev at Imphal
in the state of Manipur. -

(b) Pbsting on transfer vide order No.VIII,
13013/18/R/95/511, dated 22.6.95(passed
by Shri Ge.NeKala, Deputy Commandant
Adjutant, in the office of the Commandant
No. 2 Maihtenance Group, Assam Rifles,
Silchar Jto 13 A.R. i.e. at Naginimara
in the Mon District of Nagaland instead
of 7 A.R.. iJe. at Imphal in the state of
Manipur direéting to move by 2.7.95 to
20.7.95 without waiting relief and
further directing to submit clearance
certificate completed to 'A' Branch by
10.7.95 for issue of necessary movement
order. |

!

2, Jurisdiction of the‘Tribunal s

fhemappiicant declares that the subject matter
of the orders against which he wants redressal is within
the jurisdiction of the Tribunal as per provisions under

section 14 (1) of the Administrative Tribunals &ct, 1985,

3. Limitation H

The applicant further declares that the appiteakd
application is within the limitation period prescribed

in section 21 of the Administrative Tribunals Act, 1985814

algo J\/ut, 1o Wrgenesy . o | e e X g ;0/7./95-' 2y
o 4:&§Jtél 4, Eacts cee

-

e




4, Facts of the case =

(Y ' That the applicant after passing P.U..(Arts). Exa-
mination in 1965 from the Gauhat% Univggsity got appointed
as Lower Division Hssistant/in theoffice of the Commandant
Kgsam Rifles at Aizawal in the state of Mizoram and conti-
nued as such upto Hﬁguét, 1968. That he was transferred
and posted in the same capacity in Imphal in Bugust, 1968

Qdsrade v bhov

and continued mpkm there upto March, 1976. Subsequently
the applicant was 'transferred aé Le.DaAgstt. in the 15th
Agsam Rifles, Zuneheboto, Nagaland. The applicant joined

- in time and contfﬂued till June, 1981. Then the applicant
was,again-transfeﬁted to Ghaspani in Nagaland and he smxikd
worked there till June,*IQBS. At this stage the applicant
ﬁas promoted to the post of Upper_Divisiou Assistant in

£-TX  the office of the DoI.G., Assam Rifles, Headquarter Naga-

land %gnge(south)‘Kohima. The applicant joined there in

June, “1985 and worked there till December, 1989 whereafter
he was transferred to 27th Assam Rifles at Teliamore at
at Tripura where he worked till December,1990. Thereafter
in January, 1991-the applicant was asked to move to
Kiphere in Nagaland. The gpplicant joined at Kiphere in
June,1991 and worked upto March, 1991. When he was trans-
ferred and posted to the office ofthe Commandant,No. 2

Maintenance Group of Assam Rifles at:Silchar and the
application is still working there.

QQQ That the applicant states that during the whole
tenure of service i.e. from 1966 to 1991 for about 25 .

years, the applicant was put to feequent transfers i.e.
?'CQLVQNQ
as many as’ times, which the applicant always duly

A

complied with and never made any prayer whatsoever at

any point oos




i

-4 -
any point of time for stay/cancellation of his trans-
fer orders. The service career of the applicamt is full
of appreciations inasmuchas all the concerned Aythorities
under whom the appiicant has the odcasion to servé were
satisfied at the sincerity, integrity and devotion of

‘the applicant.

(C)Y That the applicant states that while he was
working at Silchar his wife Smti Ratna Dhar fell ill.

She was then treated at the Silchar Medical College &
Hospital (Hospital No. 078420) from 30.10.92 and after

examination and investigation, the disease was prelimina-

rily diagnised as O Cancer and consequently with the
‘ y aiagn MGYerYA g PG Wi qu‘b:? aid"

M- C
approvalzfroq+the,Directo:ég§ Health Services, Assam, she

was shifted to Tata Memorial Hospital &t Bombay-12 where
she was examimed and éreated from 14.12.92 vide Case No.
BE No.24518. She was then administered 3(three) courses

of Camo-therapy and was released with advice to come after

3. months for check-up.

'The petitioner further states that she was taken
to Bombay for the second time and after admission in the
Hospital was operated on 14:3:92, After operatdon again
3(three) courses of camo-therapy were administered and .
she was released on advice to come after three months. As
per advice of the attending Doctors of the Hospital there-
after the applicant took her there in September,1993,

ﬁecember,1993 and March, 1994. The applicant; thereafter

Sred7t ke ey

could not go with her in June, 1994 (which was due) but iﬁ&kqu

went in 0ctober,1994 instead and after check-up came with

advice to go in February,iggs, The applicant went with her

in Febmaq’o‘o .
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in February., 1995- and this ti}:{e the Doctor advised that %
she s_hould be brought up: for check-up in Bugust, 1995 next. )
True photocopies oftheMedical A
- ggglg;ficates_ and papers are annex- 1%

o ‘herewith and marked as Document

No. 1.2,34,5 and 6 respectively.

(D). That the applicant states that again he was
transferred vide S,:I.Lg..Nov.,Al 2‘902,,_dated 31.1.95 passed by
the Respondent No.2 and as such, Mn
on 4.2.1995 and prayed for c‘anceil.ati_oh of transfer order
‘mical ground of his wife, who is suffering from

cancer and ﬁrayed.. to allow him to stay at Silchar upto

L,

March,. 1996. |

’ o True copy of the aforesaid repre-

- se_haation dated ' 4.2.95 is annexed |
herewith and marked as Document

No. 7. |

().  That the applicant states that vide order No.!

2972, dated 6.:6.95 ‘passed by the ReSpondent No.! 3 modifyi-
ng his transfer ¥m and posting to 7 AsRe i.e. at Imphal

to 13 A.R. i.e. at Naginimara. in Mon district of Nagaland,

without considering hj.a representation dated 4.2.95.
‘Theeeafter vide order No. VIII.13013/18/51/95/511.

dated 22.6.95, passed under orders of Respondent No. 4,

the applicant xxa was transferred and posted at Waginimara

in the Mon district of Nagaland instead of 7 A«R. i.e. at

Iraphal in Manipiir directing to' move by 2.7.95 to 20.:7.'195

without waiting relief and further directing to submit

clearance cee
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clearance certificate to 'A' Branch by 10.7.95 for issue
of necessary movement orders. T

WMM

True copges of the aforesaid
trapsfer,crders_dated 6.6.95
and 22;6{95 are annexed herewith
and marked as Documents No. 8
gg__g respectively.

-

(F). 1hat the applicant states that Dr.HeB.Bngaonlear,

Agstt. Surgeon of Tata Meniorial Hospital videcertificate
dated 16.2. 95»(Document No. 6) advised that his wife's

ailment was diagnised as a case of Caranoma of Overy ¥kish
for which she was treated with surgery and chemo~-therapy
in 1903, She requires close ‘monitoring at short regular
interval. As such, it is advised to be near a place which

has 'a cancer ‘centre and avoid streneous bus-journey. She

also needs evaluation of her disease status at Tata Memors
~-al ence in 4-6 mcnths.

Keeping that in View she was kept under the
Cachar Cancer Hospital Society at N-S-Avenue,silchar-

for regular Check-up at regular interval for considerable ‘
period. A»certificate dated 30.6.95 from Br.C -Choudhury, |

General Secretary of the Society which would amply clarlfy

this point is annexed herewith.

True copy of the aforesaid certi-
ficate dated 30.6.95 is annexed
herewith and marked as Hecument

- No. 10.

@ ...
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(G) That the applicant skskms submits that in the

place of his transfer i.e. at Naginimara. in Mon district

of Nagaland, there is no such medical facility and as such

she cannot be taken there nelther she could be kept at
Silchar in absence of the applicant at this critical stage

The applicant further submits that there will

‘be no dislocatien officlal inconvenience if the operat-

ion of 3
/impugned Transfer ordérs ( i.e. at Document No. 8 and 9)

are stayed by this Hon'ble Tribunal for the sake of proper

treatment of his wife,on humanitarian ground.

(H) That the applicant begs to submit that kksxx the
matter being extremely urgent owing to finality of the
impugned orders which would come %z into force on and from

10.7+1995 , it is:é fit case where your Lordships' would
ke gracious encughto interefere on humanitarian ground in
the interest of justice, otherwise great loss and injury

would be caused to the applicant and the same cannot be
compensated by money.

(1) That the applicant's family consisting of a
schoolimgxgoing son and & school going daughter with his
ailing wife and there is no other able-bodied male member
in the family to look after his wife at this critical

/

stage of her health.

(J) That this application is made bonafide and in
the interest of justice.

~

6. Grounds for relief with 1egal provisions.

(Y For that the applicant having an exemplary

~~~~~

clean ...

3
&
E
&
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clean service records and having been found to be

dependable, dxsclplined and sincere employee of the
Respondents, the Respondents acted-arbitgarily and

-

discriminatorily in not considering the grave circum-
stances under which the applicanthas been subjectted to

as xim a.result of xhe passing of the impugned order,

the impugned orders aré liable to be set aside and quashed

e - 1]

(II); Fbr that throughout the whole service career

fers, however, pn public 1nterest, and theﬂapplicaht

1

having dﬁ1y1¢omplied“with all theséhbraers, the inaction

of the Resp&ndents in considering the agx represehiation

for not traésferring him for a 1imited peried of 6(six)

- mr%ﬂ
months¢,the same is vitiated for total non-application
of mind, énd as such the same is liable to set aside and

quashed.

(III).  For| that the wife of the applicant being a
patient of ahvancad cancer and being under constant nnﬁtxi
medical check—up, and the applicant having prayed for )
stay of his’ transfer from Silchar for a limited periogd.

80 that his aife could get medical attendance of Silchar

Medical Cellege & Hbspital including that of Cachar Cancer

HbSpital Society inasmuchaS'the place of transfer of the

applicant 1swa»remote place of Nagaland where such

'-rm-.,

facilities ces
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facilities are not available énd,‘as such, the Respon-

"dénts ought to have considered the prayer of the appli~

drvah (K Jlov

cant on humanitarian ground.

(IV). Por that the Respondents acted illegally, .
arbitrarily and discriminatorily in forcing the applicant
to move to Naginimara in Mon district 6f Nagaland knowing

-fuily well that éhe same shall result in death of the

wife of the-applicant for lack of medical facility more 8o

when there is no eiigency for sugh»transfer, and in shis

view of the matter the impugned transfer orders at Documef
-t No;'séqu 9 are liable to be set aside and quashed. '

s e .

(V). For that the 1mpugned orders not having been

passed in public interest the same is arbitrary and unfaiy

(vIy For that the_impngne@ orders are violative of
Krticle 14 and 21 of the Constitution of India. |

6. Details of the remedies exhausted =
The applicant declares that the applicant had

filed representation before the Respbndentho. 2 on 4.2.95

~ which received no consideration whatsoever. Rather the

Respondent No. 2 and 3 have implidely rejected the samexk

by directing immediate release ofthe applicant from his

present place of Posting onm or before 10.7 7495 positively.S - T
s VY Wrget R ‘,.g%v.,\' ‘%35 S Ruld

“\-* Copy of the representation date 4,2.95 is ~

L
annexed herewith as Eocument No.7.

.o

7e Matters eee
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7. Matters not previously filed or pending with

any other court :
The applicant further declares that he had not

previously filed any application, writ petition or suit
regarding the matter in respect of which this application
‘has been made, before any court or any other authority or
any other Bench of the Tribunal nor any such application
writ petition or suit isvpending before any of them.

8. Relief(s) sought : o

| o In view of the facts mentioned in paragraph
6 above, your Lordships' may be pleased to
pass necessary orders directing the Respon-
dents to withdraw, recall or otherwise
fdrebeagéfii giving effect to the impugned
transfer & posting orders No.A.2972 dated
6.6.95 (Document No. 8) and Grder No.VIII.
13013/18/A/95/511, dated 22.6.95 pmasedxhy
fix (Document No. 9) and after hearing the |
paréies be further pleased to quash the
said impugned orders dated 6.6;95 and 22.6.
1995 (Document Nos 8 and 9) and/ or pass’
such other ordexr/orders as to your Lordships'
may deem fit and proper for violatiem of
the provisions of Ert;cle 14 and 21 of the

Constitution of India.

And for this, the petitioner,as in duty bound, shall ever
pray.
9.. Interim order, if any prayed for :

Pending final decision on the application,

"' the applicant...
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the applicént seeks the following
interim order é, | o
It is further prayed that your

Lordships may further be pleased to

Q}MLQ%zAvL-)<5(/“€f%0¢’

stay thg operation of the impugned orders
dated 6.6.95 and 22.6.95 (Document No. 8
and 9) of this Application, in the interest

of justiée on humanitarian ground for the

sake of saving the life of his ailing wife

/ .
1n4pa:ticular(cancer patient) and for

[,

saving the family in general.

10.. In the event of application being sent by registered
post, it mmy be st- ted whether the applicant desires t
to have oral hearing at the admission stage and £x if so, B

_ he shall attach a:self-addressed Post Card or Inland lettey
at which intimation regardingthe date of hearimg would be
sent to him.

11. Particulars of Bank Draft/Postal Order filed in respett
- of theapplication fee -

(3) Number of Indian Postal Order - /> @3 98579%
(bY Name of the issuing PostOfficé _ Gadali: fod Pt ithte
(c). Date of issue of Fbstal order(s) - E/EFJQS‘
(ay. Pbst office at’ which payable - Guwahati.

12. oo
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12. Listof enclosures 3=

1y Document No. 1. - Referal iskxmxxmg Board of Silchar

Medical College Hospital No. -
SMCH/10/88/278, dated 4.11.92.

2) Document No.2 -~ Tata Memorial Hospital,Bombay 's

prescription dated 14.12.92.

3) Document No. 3 -~ Tata Memorial Centre Patient Card é

4) Document No.4 -

5) Document No. 5 -

6). DocumentNo. 6 -

71%."; BE - 24518 dated 14.12.92.

Discharge Summary of Tata. Memorial
Hospital, Bombay-12,

Bdvice Slip in Fo;:in No. 7 of Br.H.Be
Tongaonkar advising-the pétiéﬁt to

ke come to the Hospital on 14.8.95

at 2 v__P.;!?L' ﬁext for evaluation treatmett
Certificate dated 16.2.98 of Dr.H.B..
Tongaonkar advising the patient to be

requiring close monitoring.

7) Document No.. 7 -

e

Representation addressed to Director
General of Assam Rifles,Shillong-1T -

—--dated 4.2.1995.

8) Document No. 8 -

9) Document §o.9 -

‘Impugned order No.%~2972 dated 6.6.95
issued.by Col.G.P.S.Bedi,DD(&)'A’
Branch,D.G.A-R.Shillong.

Impugned order No.VIII.13013/18/A/95/
511, dated 22.6.95 issued by G.N.Kala

~ By.Commdt.Adjt.,0ffice of the Commande

-nt, NOo. 2 I_'iaintenance @roup,Assam
Rifles,Silchar. -

10) Document No.10 — Certificate smks@ No.CCHS/SIRxt& ,

d'i:dgjéo,_Ga-Qs issued-by Dr.Chinmoy Chou~

dhrury, General Secretary of the Cacha

- r Cancer Hospital Society, N.Se
Avenue, Silchar-5.-

VERIFICATION. , ...
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VERIFICATIO N

L

I, Shri Subrata Kumar Dhar, son. of Shri Sudhir
Ranjan Dhar, aged about 51 years* working as Upper
DiV1sion Bssistant in the office of the Commandant,

No.2 Maintenance Group, Zssam Rifles,C/0 99 B.P.O. at

Jail Rogd,yﬁ;lcna: 1p Fhé d;gtrict of'Cbchar, Agsam,

do hereby Q@iify that the contents of paragraphs

4 (A) (53 ‘?CF) o - are true to my

personal knowledge and paragraphs 6 I) 'éc & ( ﬂ)
bg;ieved tombe true on legal advice

and that I have not suppressed any material fact.. _

Date : 6.7.1995.
Place : Guwahati.

Quboad~ s <Jov

Signature of the Applicant

L R 4

To
The Registrar, ) '
Central 2 1nistrat1ve Tribunal,

Gauhati Bench,
Bhangagarh. Guwahati—781005.
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Aﬁ‘.’ICE TO : Family Physician (Including advice on chemotherapy) ! 7 A
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Tel. :

:41297560

TATA MEMORIAL HOSPITAL

e . (TATA. MEMORIAL CENTRE)
DR. ERNEST BORGES MARG, PAREL, BOMBAY—400 o12.

\ DISCHARGE SUMMARY
R Mad Dl
1 . NAME D M ‘ :
| AGE__ 35 __sex_ F CASE No._{¥E 2457 L
i SERVICE___ G-U. -
| SURGEON__ M R jowmod ~ omom o e

FINAL DIAGNOSIS
SITE OF PRIMARY__ Bve~vy

HISTOLOGY




INVESTIGATIONS _ )/

Hb

——

BIOCHEMISTRY

X-RAY CHEST

OTHER RADIOLOGICAL INVESTIGATIONS :

ECG

SPECIAL INVESTIGATIONS

ENDOSCOPY :~
BIOPSY :

S 8-
J

SURGERY DATE OF OPERATION

—;4('} %% 4

PROCEDURE : __° W'W'N [ @

OPERATIVE FINDINGS. ﬂ Qobpn% cr}>

—

c

'y .0 W\RMM%Z

HISTOPATHOLOGY : PRIMARY NODE
: OTHER MET
RADIOTHERAPY CURATIVE | PALLIATIVE e
SITE ____ _FROM TO ed
UNIT TOTAL DOSE CGYS Fr DAYS
BRACHYTHERAPY : INTRACAVITORY / INTERSTITIAL B
HRS.

TOTAL DOSE RADSAT_ CGYS/HOUR IN

CHEMOTHERAPY-PRQTOCAL

NO. OF COURSES PLANNED__ -

]

NO. OF COURSES GIVEN IN T. M. H.
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TATA MEMORIAL HOSPITAL

DR. ERNEST BORGES MARG,
PAREL, BOMBAY~400 012,

50.000 NP /7/92

 Name Me D‘oqr No.BE 24518

Please come to the Hospital and bring this slip with you J§

on th- 9 .95 I = at__ 2pm

for evaluation treatment.

IF UNABLE TO COME AT THIS TIME PLEASE WRITE TO THE HOSPITAL

DR. H. B. TONGAONKAPR

Patient Must Present This Ticket At the Out Patients Department




L ‘ D ociamant No. 6 ’b\)\
TATA MEMORIAL HOSPITAL

(TATA MEMORIAL CENTRE) ~ R0~
O !
Phone : 474 6750 (6 Lines) £l ﬁ
Telex : 011-73649 TMC IN o 4 DR. ERNEST BORGES ROAD,
Fox  : 022-4146937 TMC IN pau) . PAREL, BOMBAY-400012.
16.3.95

Mo Ratna Dhar (BE 34519) mps diagroscd as a
se & caranema sf ovary, Yor &Bich she coas
beated arth Burgery and chemeTheqpy in 1943, Pesertly,
she is frec &f disease but requireg close meniform
of the disease smfus at shork regular interals. n ovder
b accom}%sh this, 1t is aduwvisablec B)pr her % be mear
a Flacc Shich has a aancer ccn+rel g avoid shehueus
bus dournad,. She alsv "r)cCoL‘ evaluptior of her discase

pratus at this hogpim once in 4-4 onths,

-
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there 15 nene to lgokafter hep except Es,y tve children m atuaent Lo
ot Central acheol at Silchar. , CL e T

. In yieu at taet atated above I camnﬂy nqneet ;mm* IR
henour kindly pwrussind-un allew me. to stay at 3ilohey up te - -

Kar 1996 to enuble te get the propor troatmmt ct a c.mem pmm 5

(80 & S7eclal omse, - ‘i

"y rcr th /a act cf nadaeﬁ - cmer Patunt uu rmin mmr j

. '\ ,".._, 1 s S ..‘;’-A),l_‘d? A .:',,S - '._~ .

‘ '.,,'-'-}ﬂ"w S Iy "a‘;—' Py | ‘ .'.'

. S .’ “Yours ,

T

Bato f 04 ’Ob ’5' i i".—'.'.“-:-,;,__;,‘_", :
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From : D7TAR : DTO — A2 _
¢ T ¢ MR Ranaeo ' UNCLAS

MP Rang» '

NLR (1)

Info ¢ 7 AR

2 lGAR »-

-----—'.—----.-—n-—-.-.-.--—-————--—_m

postina/t£fr Hav/Clk/UDA {(,) ref srl 32 of appx fwd vide this

Dte A/1-3/3-95/Vol May 23 (.) |

firstly {o) Shri S K Dhar «omma UDA 2 MGAR stands posted to
7 AR modified and posted to 13 AR on medical ground
due to his wife illness for two vears ({.)

gecondly (.) regquest inétr 2 MGAR to carry out mov batween

p 02 to 20 Jul without fail (.)

?‘ /X//«\q\hlrdlv («) all ack and all info =~

—--——---—n-u.--——--.--——---—-_-4--

Col G P S Bedi, DD(A)°  &A' Branch Dated (€  gun %
Tele Mo : PABX 230222/ 5552 .
"/‘“" (‘1
(0 5 - e
N ) S —,.
N 2 /
. COL
.. TOR hrs
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AL

A' BRANCH ~23_
VIII, 13013/18/A/95/ ) Dated _Z“Jun 95

POST ING/TFR_UDA /HAV(CLK)

1, Further to our ION No, VIII, 13013/19//\/95 dt
- 31 May 95, .
L
2, Shri. SK Dhar, UDA has been ordered for posting

to 13 AR instead of 7.AR vide DGER sig No, A 2972
dt Jun 06, Move of indvl should be completed by
02 Jul 95 to 20 Jul 95 without waiting relief,

(=

are requested to release indvl and.instr
submit clearance cert duly completed to
by 10 Jul 95 for issue of necessary movement

Fwd to_ ¢~




e.P> € Cte )'\"‘"n\ e , C . f\ffu?
o

THE CACHAR CANCER HOSPITAL SOCIETY  ~

( Registered Under Society Registration Act XXI of 1860 vide No. 850 of 1992-93 ) -’2 4~
Donors are exempted from Tncome Tax vide 80 ¢ G y of Income Tax Act 1961

( Affiliated in Indian Cancer Society )

N. S. AVENUE, SILCHAR - 788005
Date 30.£.95.

TO WHOM IT MAY CONCERN

X This is to certify that Shrimati Ratna Char
?8§2€> wife of Shri Subrata Dhar of Assam Rifles,Silchar has
ey 443 ‘been suffering from Cancer Overy. She recéived necessary
9 Qﬁx treatment in the Tata Memorial Hospital,Bombay.
In accordance with the instructions and medical
advice of Tata Memorial Hospital,Bombay, her case is
being regularly checked up and she will require such

check up at regular interval for considerable period.

{Dr.Chinmoy Choudnuqy
General Secretary
General Secmhry
the Cacous C-acer Hospital
Sectey: N. S Avomus
&crar -7588008
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'IN_THE MATTER OF :

0.4 No. 126/95
Shri S. K. Dhar
V-
Union of Indig and <5the;-é
o mae

IN THE MATTER OF :

Written Statements submitted by the

Respondents Nos. 19293 & 4.

- WRITTEN STATEMENTS : <

The humble Respondents submit their

written statements as folloys :

1. That,with,regard_fo statements made in parg-

‘gréph3»1'to 3 of the applicatioﬁ, the Respondents

have no comments -on theém,

2 That, with regard to Statements made in parg-~

graph 4( A} of the abplication, the Respondents beg

to state tbat the appllcant was appointed as IDA on

1)th Sept“66 and sexved upto 4th August 69 at Aigwal

which classified soft tenure. ge was transferred to

Saeaing Couny !

Listin e Hiibudal

AUKAT ALTY

( MD.SH

8, Central Covt.

Crawnhati

b

e~

vt ate Bee

Central S



4 Aséam Rifles located‘at Imphal aﬁd,ﬁe sexrved LP
there from 5th August,69 to 54 March,78. The

4 Assem Rifles was then claSsifie@ soft tenures

He waé posted t0 15 Assam Rifles, Nagaiand conéi-
dering his pest service profilébwhich classified )
haxd aréé tenure where he seryed ffom 4th Mgrch,
78 to 10%h duly,181a He was sgain posted to 16
.Assam Rifleé which'cléssified,soft‘tenure in Néga?
land from11th July,81 to July,19, 1985. It is
»pOxnted ;ut that the appllcanﬁ was transferred
from'15 Assam Rifles to 16 Assam Rifles before
,completlon of nonnal tenure of 5 yearse on hls own
— —_—

request, since he was suffering from PI@URISY¢

After completionof normgl tenure he was posted to

Nagaland Renge (South) (Koﬁima) on prbmotione Thus

he availed neit‘séftvtenure where he-served. from
21st JuLy'BB to 20th December'89 and was due for a
hard grea tenure. On 29th July,88 he requested for
e

posting to g wnit located in Trlpura, nearer to hls
home téﬁa and accordingly he was posted to 27 Assam
leles@ Thereﬂfter, the’ unlt mov ed frOm(bts present
location to Nagaland and he requested for a posting
to Q—Maint Group Assam Rifles'for a period of 1 year
and 5'months vide his applicatiOn.dated 218t May'90.
: Further he,_gave an assurénce-that he would proceed
on voiuntary retiremeptvon éompletion of 25 years

skt

Gontd,..B/
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service,after gettlng posted to 2 Maint Group Aﬁsam

Rifles, which has been suppressed by the petitioner
. ppresse

. from the Hon'ble Tribunal. The petitioner was fully

aware thet posting to 2 Maint Group Assam Rifles was
against the existing policy. Aftex having joined 2

Mgint Group Ass  am Rifles Silchar on 4the March,91 the

petitioner failed to gpply for voluntary retiremeﬁt.
The petltloner has now been posted to 7 Assam Rifles
which he has failed to comply with. It is pertlnent
to mention here that the petitioner was reculred to

comply with the posting order by 28th Feb '95, Later

the petitioner personally approached.this Directorate

on 5-6=95 gnd owing to the illness of his wife, reque-

——

sted for a posting to a unlt nearer to Rail head, which
has been suppressed by the petitioner. Accordlngly the
petitioner was posted to 13 Assam leles at Naginimgra,
Nagaland, The requestiof the petitioner for extension
of date of move by 1 Sep'95 was considered and was

neither found just nor genuine. .

3; That, with regards to statements méde in para-

graph 4(B) of the gpplication, the Respondents beg

to state that the applicant was appointed to a trans—

ferable post, and as such the transfer is incidehtal
to serviée of %he applicant.vTransfer_frOm one place
to another is necessary ih-public interest and for

aéhieving efficiency in publié administration, It is

an implied condition of sexvice. However,

Contd...4/



. A
the applicant had availed the opportunity to sexrve

during entire sexrvice in soft arcas except for

g < .

service rendered with 15 Assam Rifles and foxr a
P —— ™™

i?ort'perio& with 27 ASsam Rifles. Tdbcfaif to
every,membér of the force, he waé posted to T AsSsam
Rifles which is semihard station and which hé failed
to comply with @nd instead regzggted for posting to
//a unit loaated negrer to rall head which was also

grented by posting him on humantarian groun&a for

2 years which he accepted personally on 5th June,95.

4e That, with regesrds to the statementé made in
paragrsph 4(C) of the gpplication, the Respondents
beg to state that the same are subject to strictest

proof by the applicent.

’//517 | That, witﬁ regard té sfateﬁeﬁtS'made in para-
graph 4(D) of the application, the Reépondents beg
‘to state that the order of transfer wee issued after

‘.ﬁ> completion of his:tenure as per.adminisﬁraxive inst—

\Q// ructions.‘However, q:_figffiiifffionvbynthe Respon_

%ﬁz’ 4&4aent had been recelved at Headquarter Dlrectorate

General Assgm leles¢

6. ’.That, with-iegard to étatemenfé made in para-
graph 4(E) of the applicetion, the Respondents beg
+to state that the applicant personall& requested ﬁo
transfer hlm to g unit nearer to rail head. The ré—

- . | quest was duly cons idered by the Respondents and the
8rder of transfer waes amende& to post him to 13 Assam

Rifles which is nearer rall head instead of T Assgnm

Rifles on humanitarisn grounds, which had been acce-
. ~—

-

COn‘td. . l05/
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L) gﬁﬁ "pted by the spplicant. - : \Kb

&

7", ////That, with regarﬁ to statements made xn para-'
. graph 4(F) of the appllcatLOn, the Respondents beg ’

-~ to state that the Silchar Medical College hame o

facility for treatment of Cancer'pa@iggt. Further,

the transfer from Silchar to Naginimara enteils train

journey and not bus journey.

8. - That, with regards to statements made in para-
graph 4(G) of thé-applicajion, the Re$p0ndeﬁts beg
to state that his posvting 0 Naginimara wes considered
convenient fOr’the applicaht being neér té Rail head
to'enable him +o undértgke Rail Journey‘td Bombgy for
check—up without.trouﬁle. This was accepted by the
applicants It would be pértipent to menﬁion -hergfﬁﬁfé
Nthe abplicanﬁ vide his application dated 23,6495 reque-
stgd fbe'Respondent to allow-ﬁim to report to 13 Assam.
Riflew by first week:of,Sept,95.< |
A copy of the.applicatién'dated 23,6.95 is

annexed herewith as Annexure -I.

9.  That, with regard to statements magde in pPara=-
gfaéh 4(H) of the application, the Respondents beg to
state that the statement is baseless and motivated

since there is nothing to prove that his transfer to

13 Assam Rifles would obstruct the medical check=up

S ~ - '((:%f of .his Wifeo

lCon +d O\C . 6/
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10, That, w1th regard to statements made in para-
’ \/

graphs 4(1) and 4(J) of +the applxcathn, the Respon~

dents beg to state tbat these are subject to stric~

test proof by the applicants

11; - That, wifh iegard to stéﬁements made in para-

g' . _ ' graph 5 6f the gpplication, regarding Grounds fox

. félief~with 1égai_pfovisi§ns, the Respondents beg to
state that none of the grounds is mein talEbLe in lew
-és well as in facts‘and as such thelapplicatian is
liable to be dismissed.

‘J“’ ' | //}é: That, with-regar& to statements made in bara—
‘graph 6 of the application, the Reéponéents beg . to
state that thé”representation of the applicant was
_con81dered and dlspose& of - takrng mnto account the

- pros . end cons of the aase.

13 That, with regard to statements made in para-
. _

greph 7 of the application, the Respondents have n@)

comments on theme

14 That, with regard to stafements made_in para=-

~graph 8, regarding Relief(s) sought for, the»Respondents
beg to state that fhe appliéant is nét entitled to aﬁy
of the ?eliefs soﬁgﬁt for and as sﬁch the appiiCation.
is liable to be dismissed, |

Contd...?/
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154 ' @hat, with»regér& to stateménts made in para-
graph 9 of the appliéation, tbe Respondents beg to
staté_that in view of the facté-andlcircumstances ng-
rrated above, theilnyerim order is liable to be dis-

missed,

16. That, with regard to statements made in para-
'graphs 10 to 13 of +the application, the Respondents

have no comments on them.
17. Phat, the Respondenté submit that the applica-

tion.has devoid of merit and as such the same is liable

+to be dismisse&.

Contd.o..s/



5 =V e ¥ ification~

I, Arun Keinthla, Mejor, JAD (Legal) for
Director General Assam Rifle,s‘, Shillong =793011
do hereby solemnly -declare that the été,tements
‘ma,d..é above are true to my k:nowl_édge, 'belie_;f'and

informat ion,

Mnd I sign the Verification on this_| F-th

dey of APRIL,1996 at SHiIlohz.

e

_ ARENT
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et Fromt Shet 8K Dmay, yp S o
=Ry~ a No 2 Maint Group Loy, W
‘Aesam  Rifleg \7 /
"C/0 99 Apg o S _
.}._\ . . v .
To n
The Directorate Ceneray .. ...
Assam Ryfigg PO
( Branch ) | e
Shillunge 793011 o ‘
Through PRCPER CHANNEL, . ™7 :
PRAYER  FCR EXTENSI(N  op DATE R pgyis
_Ed ;ZE:B, 1CAY, E'R'L;Eﬁ_*ﬁ, " e
str, o e |
With reference to: your D Sig Bo A 2995 Gt o
06 Jun ‘8§ Cammunicated to Be vide 2 MCAR yog VIIT 1371 2L
95/511 ‘Giteq 22 Jun 95, 1 beg to stite ¢ Mt ok or e
. 8Valyation troatmont/checkup of ny wife, who {s SUuT aring fpe
afncer 18 due on 14 Aug 95 as per advioe of Tata Memoriog
Hospital Bombay, (,Copy' att), To get the foctlivies f
reservation of bearth I heve td bocked ticketr ot lesgl o
month edrlier, as {t iz not posaible to move Yo Zorbiv vien
¢ancer patient without resarvation, :
| an view of foot St&ted above I eimeStlﬂ FEEIO & o g
.honouy kindly to extend the date of completycn of wy rove
! to 13 Aggap Rifles t11) retuming from medical chockun of
[ By Wife, urther 4t 4g Gubmi ¢t ted that I wi)y move to
i ay ¢ 09 Agg 95 and Spprox 2¢ déys 4g reyviire? fo-
her checkup and nNecedsary treatment, 2g ¥x -’\C“Or:}jn.""}_}‘ T s
adle to ‘move by Pirst weeck of Sep 95,
| For the actp of “indness I shall rem:1n ovor puge
Thanking'you Sir,
. 1. P v "
2
v. " Dated 3
,.,‘ . "'I“;"‘- SHILLoy :'“ .,".:'\.:‘.Uijf\
I "1,“..,."‘,{” R e s
. ." ‘q’(':“!&’:"“.o;:al':" l'"?"'- ok '
Advange Copy Fwd tote TR e
o . |
Directorate G-qera)
Agsem Nifler
Brz 1)
‘ Shillen; 793011
alenguits copy of
Anpointiient ﬂli?
_ - i Lata ﬁkszmoria
v ' H-.;Spl‘cﬁl'{_:_’
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